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this as a matter of exception: though
as-& madtlter 5T convention, speeches
should not be made on this accasion.

Shri Alagesan: Sir, I should define
khadi for the benefit of the hon.
Member. It ig hand-spun and hand-
woven. It includes handloom cloth
also. I may tell him that we do pur-
chase handloom cloth also; we pur-
chase khadi, wherever it is suitable.

Mr. Chairman: The question is:

“That the Bil] to authurise pay-
ment angq appropriation of certain
further sims from and cut of ihe

Consolidated Fund of India for

the service of the financial year

1953-54 for the purposes vwf Rail-

ways, ba taken into consideration.”

The motion was adopted.

Clauses 1, 2 and 3 were added to
the Bill

.The Schedule was added to the Bill.

The Title, and the Enacting Formula
were added to the Bill.
Shri Alagesan: 1 beg {0 move:
“That the Bill be passed.” a
Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

ABDUCTED PERSONS (RECOVERY
AND RESTORATION) AMENDMENT
BILL

Mr. Chairman: Let us now proceed
to legislative business further con-
fideration of the motion moved by
Shri Anil K. Chanda yesterday about
the recovery of abducted nersons.

Shri V. G, Deshpande (Gura): BRe-
fore we proceed further, let me say
this. We wera vromised yesterday
that certain figures regarding children
of the abducted women would be cir-
culated to hon. Members. Ng figures
have yet been circulated to tnem and
T request that further discussion on
the Bill be held up till these figures
are supplied.

Mr. Chairman: So far as I remem-
ber;: this is what happened yesterday.
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| If there was any further information

to be given, apart from the informa-
tion already given yest2rday, then it
was to be supplied.__I understand that
no further information was supplied.

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
I have got the figures here collected,
and if you will permit me, I will give
the same.

Shri S. S. More (Sholapur): You
were in the Chair yesterday, and as
a matter of fact, I raised a point that
in order to enable us to appreciate
the problem, the gravity and the.
human aspect of it, we demanded that
certain figureg regarding women who
are supposed to have been abducted
from Pakistan. the period that they
have been here, whether they are
married, whether they have got chil-
dren, etc. should be given to ug so
that we could appreciate for ourselves
the human aspect of the problem.
You were kind |mnough to support
my suggestion. Since they have our
separate investigation departments
for this purpose, we assume that
they must have all these figures on
their own flles. Why can, the Gov-
drnment not make these figures
available to us, so that we can come

to a proper conclusion on the prob-
lem?

Sardsr Swaran Singh: The figures
relating to children recovered in 1953
are ag follows. 859 were recovered in
India, out of which 840 were taken
by mothers to Pakistan and 519 were
left in India. In Pakistan, during the
same period, 132 children were reco-
vered, out of which 92 were brought
by mcthers to India and 40 were left
in Fakistan.

Shri V. G. Deshpande: These are
not the figures that we asked for.
We asked for the figures relating to
the number of women that wers ab-
ducted. the number of children born
after abduction; we wanted the infor-
mation because we should know what
is to happen to those children.

Sardar Swaran Singh: We have not
got the break-up aof those figures.
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Mr. Chairman: If the information
is not available, it cannot be manu-
factured.

Shri 8. 8. More: 1 wish to make a
submission. We have allotteq large
sumg of money and the invest.gation
department is working on such mat-
ters. If the department ig working,
it must have collected such figures—it
is a natural assumption. Iy the as-
sumption is correct, where 1is the
harm in supplying the figures to us?
As a matter of fact. so many women
were moved from India to Pakistan
and so many were brought from
Pakistan to India. We want to know
what has happened during these seven
years. Were they married again?
Even assuming that the marriage was
illegal, we would llke to know if it
has resulted in the procreation of some
children ang 1 gn. what ia gning to
happen to thuse children. It the
women have been acclimatised to the
new ties. even under duress. what is
going to happen? Are you going to
tear ag under those new ties? That is
the problem I am addressing for your
ronsideration and information.

The Prime Minister and Minister of
External Affairs and Defence (Shri
Jawaharlal Nehru): The prcblem that
the hon. Member has raised is a very
important and basic problem. which
has not much to do with numbers.
They, o¢ course, help us to understand
the extent of the problem, but the
real problem is—it is a very un-
usual and extraordinary problem—
when rertain new relationships have
been created, whatever the conditions
might have been, should they be sun-
dered or broken up, or should they
b~ allowed to continue? In general,
an answer to that problem would be
exceeding'y difficult to give, because
it really is a question or individual
cases, the state of the relationship,
how it is subsisting, whether {t is
stable or unstable, whether it is happy
or unhappy. So many factors come
in. so that a general answer would
reallv not cover the ground, but gene-
rally spegking, the approach has been,
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first of all, to ind out where such
casegs have oocurred. The process of
finding out {tself is not too easy. When
such complaints are received, enquiry
is made, and sometimes it leads to
results and at vther times it does not.
Strictly speaking, the cases referred
to, to begin with, contain—if you di-
vide them into categories—probable
cases where, ot course, there should
be some effort prima facie even to
begin with, others doubtful cases,
others unlikely cases and so cn. You
can divide them into half a dozem
categories, and in the enquiry, the
doubtful cases would become probable
caseg if you get more facts. I~ the
course of these years, we received
from Pakistan and we also gave to
Pakistan, long lists of cases—we
couldq not guarantee nor could even
Pakistan guarantee to the truth of
them. If any person comeg to us and
says, his relative or daughter, or who-
ever it is, was abducted in Pakistan,
it will be taken as truth as for the
moment we have ng means of check-
ing it. We sent the name to Pakistan,
and similarly they do. It iz possible
that there is no such abduction: it is
possibla that the person died l1~ne ~g~
in the troubles, and becauss she was
not there, it does not mean she was
abducted: it is possible that she did
not die. she was not abducted. but
went to some other area. These
things have happened and they can
only be traced after due enquiry.

- The original lists prepared were en-

tirely based on any vague allegation
that somebody was abducteq e'ther in
India or in the other place. Some-
times. the same nameg appear several
times in the lists and it is very confus-
ing to take these names without due
enquiry. Ag the¢ hon. Member him-
sely hinted. the problem 1is not a
political problem, but it is essentially
a human problem affecting the indi-
vidual lives of a large number vof
persons—affecting it originally—that
part is over—and. subsequently. be-
cause of the relationship, affecting it
in another way, and children are born.
What is to bx done with the children?
If I may say so, perhaps one of the
most important factors to be borne in
mind in dealing with this matter is
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the future of the children—I do not
.minimise the other factors, the women
.concarned—and 1 think, on the whole,
the future of the children is even
-more important, because they are to
.be the future citizens and should be
.given an opportunity to grow up in
the normal surroundings. All these
are very difficult factors. Therefore,
-right from the beginning, it has not
been a question purely of governmen-
:tal machinery working, although that
machinery has to work, but an ele-
-mant, which normally ig not supplied
by Government, hag also to be
brought in, that is to say, an informal
«element of dealing with these unfor-
tunate women in a friendly way and
in an understafiding way. Then
magain, the question arises: how is one
to make an approach? The basic
.approach was that there should be
_agreement or consent of the woman
-concerned. How is that to be obtain-
«d? How are we to create conditions
:in which she really gives her opinion
:and does not give it under duress, or
fear of consequences? Thig example,
in an entirely diffarent way of course,
was referred to by me in connection
‘with the Kvurean prisoners of war.
When we put to them the question
‘“Do you want to go back?”, they gave
an answer which had rell\ly little
meaning, because they had been told
so much, probably that their heads
‘would be cut off, or something like
that Their answer was not a fair
answer until they were given some
chances of exnla»atinn cr understand-
ing that thev would be vroverly
treated. Ultimately the decision has
‘to b~ theirs. First of all the waman
concerned should be traced. Then
‘we know that it is a solid case. Se-
«cond'y she shoulg be given a neri~d
of calm and friendly surroundings
where she can vossibly se> her rela-
tives, etc., find out how she is likely
‘to be treated and then decide. I have
ne doubt in my mind—I had never had
at any tim» about this matter—that
mno one shouly be sent acrcss, it she
is unwilling to be sent across. I am
-quite clear about that. But the diffi-
«cu'ty comes about her being given
full opportunfties to make up her
‘mind without any doubt about {t.
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That has bean the general approach.
But in applying that approach so
many other points have to be taken
intp consideration. It is easy enough
to say that, but every case has to be
judged on its merits. We had a tribu-
nal to decide it. Whether it went
deeply into the matter in regard to
each case, I have no personal know-
ledge. But that was the idea behind
it. Lately we have been trying to
understand this problem in its details.
apart from itg general nature, so as to
lay greater stresg on that major as-
pect which I have just mentioned.
The future of the children should be
very much taken into consideration
and in regard to the woman, in the
final analysis nothing shouly be done
which is in the nature of a compul-
sion. In tha early stage you may
take her away and put her in a
home., but in the final analysig I have
no daoubt that there can be and should
be no compulsion.

Sometimes people compare the
figurgs bf recoveries from Pakistan
and recoveries from India. The com-
parison can be made and should be
made. But it has really no relevance
in this matter. If there is, let us say,
a single woman in Pakistan who
wants to ocome to India and whose
life may be happier by coming to
India, to her own original home, we
ogght to do our best to get her and
vice versa, regardless of other consi-
derations, because each individual
case. if properly handled and settled
is that much of human gain. They
are not chattel to be measured. ag to
how many women have been recover-
ed that side and how many here. That
I submit is not the right approach

Then again there is this fact that all
these matters can only ba carried
through by a measure of co-operation
between the two Governments. It is
obvious. One Government cannot do
it. unless there is co-operation forth-
coming from the other side. There-
fore a co-operative machinery has de-
veloped. Occasivnally an individual
officer may not have functioned as he
ought to have, but the machinery has
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been a co-operative one in this matter
and it has functionedq tolerably well.

Take thig piece of legislation whose
period is sought to be extended. Even
apart from other considerations it is
right and proper that we should ex-
tend it, so as to fit in with the general
scheme. Any change that we make
cvuld be done only mutually and not
unilaterally, because some types of
legislation apply ta both sides. That
itself is an adequate reason for ex-
tending it. Obviously this way of
dealing with the problem cannot be
continued indeflnitely. At some time
or vther it has to end, because passage
of every year makes further difficul-
ties. But taking everything into cun-
sideration we do feel strongly that we
should carry on for another year or
go. Of course, we have asked fur ex-
tension by another quarter, because
extension by a year comes at an
awkward time in the middle of the
Budget session and the House would
be inconvenienced. Practically, it is
for a year and we shall, in thig periud,
in a sense, revise our methvq of ap-
proach, where it is considered neces-
sary, and try, if possible, to finalise
the problem.

I do submit, Sir, that in the ar-
cumstances, the right thing for the
House to do is to extend the life of
this measure and not to go into details,
and meanwhile for the Ministry and
others responsible to consider all the
aspects—many of the aspects have no
doubt been mentioned by hon. Mem-
bers here—anq deal] with the problem
ag humanly and as rapidly as possible.

Shri Sinhasan Singh (Gorakhpur
Distt.—South): In view of the state-
ment that the hon. the Prime Minister
has made I do not wish to take up the
time of the House that I wanted to say
on the Bill. The Hon. Prime Minister
has said them all. He has rightly
pointed out that there should be no
compulsion, or human beings being
transferred against their will.

The other point I wish to make s
about children. The law provides that
an abducted person would also in-
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clude a child born from a female. In
definition of abducted person it is given.
that an abducted person would mean
“a male child under the age of sixteen.
years or a female of whatever age.
who is, or immediately before the 1st
day of March 1947 was, a Muslim and-
who, on or after that day and before
the 1lst day of January 1949 has be-
come separated from his or her family
and is found to be living with or under:
the control of any other individual or
family, and in the latter case includes.
a child born to any such female after
the said date.” So, any child borp:
after 1949 to any such abducted female-
is liable to be taken away, with its:
mother. Whereas a child born in India
is an Indian citizen as provided by
Art. 5 of the Coustitution.
According to article 5 of the Constitu-
tion—

“At the commencement of this:
Constitution, every person who-
has his domicile in the territory
of India and—

(a) who was born in the:
territory of India; or

(b) either of whose parents
was born in the territory of
India; or

(¢) who has been ordinarily
resident in the territory of India
for not less than five years im-
mediately preceding such com-
mencement;

shall be a citizen of India.”

As the figures quoted by the hom
Minister show that many of the chil-
dren have not been sent, so, I suggest
that the matter may be examined by
the Ministry and if advised the Law
be suitably amended.

Shri R. K. Chaundburi (Gauhati):
Sir, I wish to say a few words. it ¥
nay.

When I saw my hon. friend. Sardar
Swaran Singh taking notes on this Bil}
with assiduity and enthusiasm I was
rather surprised. It was not normally
his business to take part in a discussion
on a Bill of this kind. But then I was
reminded that he is the Minister of
Housing and Supply and therefore he
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had every right to take part in this
important measure. But I would ask
him, Sir, in the course of his reply
to avoid any suggestion that may be
interpreted to mean his zeal for meet-
ing the housing needs not only of this

country but also of Pakistan. Have °

we detached ourselves from this point
of view? We consider that the speech
which has been just delivered by the
hon. Prime Minister should meet the
situation very well and ease our anxiety
and feelings. My doubt is whether we
have a clear provision in the main
parent Act to the effect that if a parti-
cular abducted person who, sui juris,
fs unwilling to leave India, whether
the law entitles her to exercise that
choice: that is what I wanted to know.
If the present law does not entitle
her to exercise that choice, then I sub-
mit that in the amendment of this Bill,
we cannot make any provision to that
effect and the result is that we should
merely extend the Bill as it is; to that.
I think majority of our people will most
seriously object but.if such a provision
could be enacted in this Bill that if an
abducted person does not wish to Ro
back to Pakistan, she should not be
compelled to do so......

Mr. Chairman: May I just call the
attention of the hon. Member to Sec-
tion 6 of the parent Act? It says that
first of all the question has to be decid-
ed whether a person is an abducted
person or not; after that decision is
taken, then discretion is given to the
authorities. Section 6, reads thus:

“If any question arises whether
a person detained in a camp is or
is not an abducted person or whe-
ther such person should be res-
tored to his or her relatives or
handed over to any other person
or conveyed out of India or allow-
ed to leave the camp, it shall be
referred to, and decided by, a tri-
bunal constituted for the purpose
by the Central Government.”

Sardar Swaran Singh: And then sub-
section (2) also.
Mr. Chairman: Section 6 (2) reads:

“The decision of the tribunal
constituted under sub-section (1)
shall be final
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Provided that the Central Go-
vernment may, either of its own
motion or on the application of any"
party interested in the matter. re--
view or revise any such decision.”’

So, the power is there with the tri
bunal and while deciding the tribunal’
can take into consideration the wishes.
of the person abducted but they are
not obliged to agree to the decision.
made by the abducted person; it is in
their discretion and, finally, Govern-
ment has got discretion. But before such.
a decision is taken or orders are issued:
by the Government, ordinarily the-
wishes or the final decision of the per-
son abducted should be given prefe-
rence and adequately taken into consi-
deration. I do not know if that would-
not meet the needs of the point the
hon. Member has raised.

Shri R. K. Chaudhuri: If that is the
position of law, there should not be-
very serious objection; but an instance-
was brought to the notice of this House:
by Mr. Trivedi yesterday that a parti-
cular girl was abducted and she had’
a Muslim husband. The Muslim hus-
band died and she was re-converted in-
to Hindu religion and she married a.
Hindu. Afterwards she was compelled.
even in spite of the decision of the
High Court, and she was arrested, and
she was I think, as my friend said,
sent back to Pakistan. That is not one:
instance; that is an instance to show
that this law is treated as a dead letter.

Mrs. Joshi, who was talking on a.
very high plane yesterday talked about
morality and that kind of things, J
ask my hon. friend, the Minister of
Works, Housing and Supply to tell us-
this. A woman has married here; she
has been living with her husband for
five years; and she has been having
children. What will happen to those-
children if she was compelled to leave
this husband again and go back to-
Pakistan? She lost one husband in
India; she has got one husband in.
India; and she goes back to Pakistan
leaving her Indian husband behind!
and she marries another husband in:
Pakistan. Is it morality? Can it be-
supported by &ny sense o morality
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-that you are compelling a woman who
‘has a husband here whom she has taken
.as husband? You compel her to give
up that husband and send her to Pak-
iistan where normally she will get
.another husband. Is it morality?

Then again, I am asking about the
«children. What about the children if
-the woman does not want to take the
-children with her? What would happen
to those children? If she takes those
+children with her what is the positict
«of those children? Are you allowing
those children to be taken away be-
cause the mother is generally entitled
to the custody of the children up to
-a certain age? The father of thase
tillegitimate” children would not be
entitled to the custody of those child-
:ren and you are sending those child-
ren to become potential soldiers of
‘Pakistan, to become potential kala
pahar. They will always consider this
base because they were compelled by
-the Government of India to leave their
parents and go back to Pakistan and
-they will all have a feeling of animosity
against India. I am afraid they may
turn out to be the potential kala pahar
-of India.

So, 1 say this question should be
.carefully gone into. The Bill looks
.small and inoffensive. I want to make
it clear: in the terms of what the hon.
Prime Minister has said, whatever
methods you may want to adopt, no
woman should be compelled to leav:
India, or her husband, or her children,
unless she voluntarily seeks to do so.
“That should be made clear. 1f this is
.clear, we can have no objection.

At the same time, I think it is a
pertinent question to consider whether
you should deprive these so-called
:abducted women of their right of citi-
zenship of India. If any woman has
-attained the age of eighteen and has
“been living peacefully here without
making any complaint—if anybody has
‘made a complaint, it is a different. thing
—and she has been living here as an
Indian, should we not take immediate
steps to give them citizenship rights to
-make her -children feel that they are
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really citizens of India and not of Pakis-
tan, whatever may have been the origin
of their mother? They have the pure
Indian blood and if we do so they would
be good citizens of India and stand by
India and would not have their allegi-
ance towards Pakistan.

Shrimati Maydeo (Poona South): Mr-
Chairman, I have been listening to the
speeches on this Bill yesterday and
today and I am really grieved to listen
to these debates and discussions and
the way in which this question is treat-
ed by the House as if women can be
discussed anyhow in such a House. I
feel that we must first consider how
the society treats the unfortunate
women and we must find out some
method by which they should be treat-
ed better. I know of an example—
leave aside this abducted woman—
there are a great number of such
examp’es—where one woman who was
sent to a lunatic asylum for two or
three months, when she became quite
well, her father-in-law’s people or the
people on her mother’s side, would not
take her in the house and she was left
stranded. This sort of treatment is
given to women and now we are just
discussing abducted women. We are
discussing this question like anything.
They are treated just as the Prime
Minister said, as if they are some com-
modity or vegetable. We are discus-
sing what will happen if she has one
husband here and another there. Be-
fore that I feel that I should ask my
hon. friends one question: just now, the
hon. Minister told us that something
like 500 children are left here. We are
nearly 500 Members of this House. Is
every Member ready to bring up one
child among their children?

8hri Gadgil (Poona Central): Many
of them have already too many.

Shrimati Maydeo: Are they doing
anything constructive? Are they go-
ing to just tell the widowers to marry
one recovered abducted woman each?
Then only, I will think that they have
some feeling and that they are going to
solve this problem really, and that is
how this should be solved.
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Otherwise what is the use of discuss-
ing this?

Shri BR. K. Chaudhuri: May I suggest
that childless Members of Parliament...

Mr. Chairman: Order, order. Let the
hon. Member proceed.

Shrimati Maydeo: The question be-
fore us is only to prolong the period
or not to do so. And I do not think
that two days’ discussion is going to
make any difference to it. So what 1
feel is that instead of discussing this
the Chairman should apply guillotine
and take votes.

An Hon, Member: It won't be pos-
sible.

Shrimati Ila Palchoudhury (Nabad-
wip): Mr. Chairman, Sir, may I put
before the House certain points that
occur to me, although I have no work-
ing knowledge of the legal aspects of
the matter., That there should be two
opinions about the question of exten-
sion of the period of this Act seems
very surprising to me! If a boat
capsizes and people are helpless and
drowning, would you take away the
rescue boats, put up your lifelines and
leave them to their fate just because a
few people were not able to avail
themselves of the help extended? If
even one life was saved, would it not be
good enough reason to continue the
work of rescue? If by the extension of
the period of this Act we can only he!p
a comparatively small number, let us
by all means try our utmost to do so.
In fact, I would go further and say,
let the Tribunals angd Committees that
work in connection with this Act func-
tion for some time to come So that
women give children who are restored
to their families can feel, that they
have somebody to back them, to whom
they can turn to from whom there will
be help and co-operation, if they find
that they have not found their rightful
place in their families or in society
after their return.

[MR. DEPUTY-SPEAKER in the Chair]

These problems must be dealt with
sympathetically and with a human out-
look. As the hon. Prime Minister has
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said, it is not a problem to be settled poli--
tically ip any way. It is a very human.
and delicate problem and it must be
looked at in that light.

Surely the choice of whether they
will go back to where they came from-
must be left to the women and girls
concerned. The children, I suppose,-
have to put up with the opinions of
others to a certain extent. They must-
get protection and a calm friendly at-
mosphere, where they can decide fov
themselves, and surely children, must.
get all the consideration that is their
right. Let every child feel that it will
have security and love. That should:
be our first duty, in handling this difli-
cult task. The machinery must work.
with a humanitarian outlook and it-
must work efficiently. On the other
hand, the women concerned must be
quite free to do what they wish, for
their suffering does not bear speaking.
about, their misery is shared and hel!
in the hearts of all women, and their
claim on the sympathy of society and:
the legislatures must have priority.

That social conscience is changing
and these women and children can find:
the security and affection that they de-
serve, is to be expected from the civiliz-
ed world today. I would therefore plead:
Sir, for the consideration of this House
that we draw the veil of understanding
and sympathy over their, suffering, and:
while accepting the inevitability of-
things as expressed in the beautiful.
couplet of Omar Khayyam—

“Oh, Thou, who man of baser

Earth didst make,

And who with Eden didst devise
the Snake.

For all the sin, wherewith the
face of man,

Is blackened, man’s forgiveness
give-and-take!"—
let us not decide to withdraw the life--
line of practical help through the ex--
tension of the period of this Act. to:
those who wish to avail themselves of
it.

Mr. Deputy-.Speaker: I will now call!
upon Shri Rajabhoj. But this ought:
not to be a precedent that if an hon.-
Member walks out in anger he will be
called upon to speak later.
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‘Pandit Thakur Dag Bhargava (Gur-
-gaon): Sir, I rise to a point of order.
When the hon. Memb:r was in the
House before his return he wanted to
move a cut motion which according
‘to me wag out of order. To that he
-took exception ang in anger he walked
«wout. He did as it suited him. But
qow ha is commenting 'non that inci-
dent and saying that it was unjust for
the Chair not to have allowed him to
4nove hig cut m-tions. I submit that
.either I should be given an opportu-
nity to say why he was not allowed
to move the cut motion, or he should
withdraw thesg words. He should not
make these remarks in contempt of
-the Charr.

Mr. Deputy-Speaker: There is no
question of asking, or giving an oppor-
ity to, the hon. Member Pandit
‘Thakur Das Bhargavy to explain. It
is my duty to support whatever
rulings have been given by the Chair.
The hon. Member Shri Rajabhoj came
and requested the Speaker, saying
#hat he was not given an opportunity.
We did not know the circumstances. I
thought this was a matter where he
also wantad to speak. It is not that
in every matter every Member can
“have a right to speak. But he had
gone away in anger. That is why I
started by saying that merely going
away against the rulings of the Chair
-in prutest would not entitle the same
Member to come back and take ad-
wvantage of another person oceupying
the Chair and not knowing the back-
-ground.

I am exceedingly sorry. This s
©only a continuing Bill, and If Pandit
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Thakuf Das Bhargava had said from

the Chair that something was not
allowable under the rules......

. An Hon. Member: It was on a cut
motion under the Railway Demands.

Mr. Deputy-Speaker: I sas. The
hon. Member ought not to refer to all
that now. Even with respect to this
Bill itself if he had said anything the
hon. Member vught not to criticise
any ruling that was given by the Chair.
If I had known that the hon. Member
wanted to refer only to this I would
not have called him at all. Let him
go to the subject matter before the
House. And I would ask him tv with-
draw what he said.

Seme Hon. Members: Yes, he must
withdraw it.

Mr. Depnty-Speaker: Order, order.
Sometim:=s hon. Members make it deli-
cate for me to carry on. The hon.
Member ought not to have saidq so
against the Chair,

st alo Q> T § A WIS
T F R |

Mr, Deputy-Speaker: He must not
cast aspersions on the Chair.

st Qo A0 TR : {qT &
fod ot ¥ femdaz 1 & oY faggee
wTez FY T F fo F3 W g

Mr. Deputy-Speaker: Likewise he
must say ‘I am sorry, I withdraw the
remarks that I made’.

ST g, Tl ¢ |/ F |9
# fod oo aff s &, WX I
gt vt & fF 97 & for w1 @ @
fee & 9 #7 aifew ¥ £ 1 Y dar
aar & & AW 497 FZR #T waow Ag)
a1 1 & 7 Y gt & fod agy a7

Mr, Deputy-Speaker: iy £1 AD
right. He withdraws,
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